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CENTRAL ADMINISTRATIVEZ TRIBJUNAL
QUWAHATI BENCH:
1. Original Application No.__‘_q,_____-"i_%lj 0
2. Mise Petition No, ___ /
3. Contempt Petition No, I
4,  Review Application Ne, L /
Applicant(S).. DT/Z} : V\ .C.I:\.C.“.lé?ﬁ.’.”;l3.‘§{:l’9’. VS-Union Of India & Ors

Advocate for the Applicant(s) :.;}...mn-l\:i;ﬁi\,.:.cz:l.ﬁﬁl.}’.}...-_..-‘...........,m. s

Cas€

o

Notes of the Registry {{) Date g Orader of the Tribunal
i | E
11.7.2008 0 Heard learned counsel for the parties.
o i Foy the reasons recorded separately, the O.A.
e, 39 63 4526 4 stdnds disposed of at the admission stage itself.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 121 of 2008.

DATE OF DECISION : 11 —()?—'2008

Shri Ashim Kumar Chakraborty

............................................................................... Applicant/s
Mr M. K. Nath

................................................................... Advocate for the

Applicant/s
-Versus -

Union of India & Ors.
................................................................................ Respondent/s
Mr Kankan Das, Addl. C.G.S.C.

.................................... R e D R S TR

Respondent/s

CORAM

THE HON’BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

1. Whether reporters of local newspapers may be allowed to see

the judgment ? No —"zfﬁsﬁie'//

(b i
2. Whether to be referred to the Reporter or not ? No %&@lo/(

3. Whether their Lordships wish to see the fair copy of the
judgment ? N




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
' Original Application No. 121/2008.
Date of Order : This the 11th Day of July, 2008.
THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

Dr Ashim Kumar Chakraborty,

Son of Late Adhir Chandra Chakraborty

R/o N.eR.Cof BB.S.Sand LUP ({.CAR)

Jamuguri Road, Rowriah,

Jorhat — 785004,

District Jorhat, Assam Applicant

By Advocate Mr M K. Nath
-Versus-

1. Union of India,
through the Director General,
Indian Council of Agricultural Research

and the Secretary,
D.AR.E,

Ministry of Agriculture,
Krishi Bhawan,
New Delhi — 110001. ‘

2 The Director,

National Bureau of Soil Survey and

Land Use Planning (ICAR)
Shankarnagar, Nagpur -440010.

3. The Principal Scientist and Head,
National Bureau of Soil Survey and
Land Use Planning (ICAR)
Regional Centre,
Jamuguri Road, P.O. Borbheta,
Jorhat — 785004, Assam. ....Respondents

By Advocate Mr Kankan Das, Addl.C.G.S.C.
ORDER (ORAL)

MANORANJAN MOHANTY (V.C)

Having faced a transfer order dated 09.06.2008, the

Applicant preferred an appeal under Annexure 5 dated 21.06.2008. !
| &



Having not heard anything from the Respondents, the Applicant has
api)roached this Tribunal with the present Original Application filed
under Section 19 of the Administrative Tribunals Act, 1985 challenging
the impugned transfer order dated 09.06.2008. The Advocate for the
Applicant has argued that the Applicant has been relieved
unauthorisedly on 20.06.2008, pursuant to the impugned transfer
order. Learned counsel for the applicant has pointed out that transfer
order ought to have been issued at least two months before the date of
relieve; in order to enable the Applicant to prepare for movement of his
family and that scope should have been given to the Applicant to
represent his case before being relieved.

2. A copy of this Original Application has already been served
on Mr K.Das, learned Addl.Standing Counsel for Union of India. It is
the case of the learned Addl. Standing counsel that without waiting for
disposal of the representation under Annexure A/5 dated 21.06.2008
the Applicant should not have approached this Tribunal. He brands
this O.A to be a premature one.

3. Having heard the learned counsel appearing for both the
parties, withdut entering into the merits of the matter, this Original
Application is hereby disposed of with direction to the Respondents to
consider the grievance of the Applicant (as raised in his representation
under Annexure A/5 dated 21.06.2008 and in the present Original
Application) and pass a reasoned order latest by 20.08.2008. While
considering the representation of the Applicant, the Respondents

should also consider the grievance of the Applicant pertaim'mé

D
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choice of posting at Kolkata or at Barrackpur; for it is the case of the
counsel for the Applicant that, once some body is posted in North East
Region of India, his choice of posting should receive due consideration.
While considering the case of the Applicant, as aforesaid, the
Respondents should allow him to continue at NBSLUP, Jorhat at least
till 20.08.2008, notwithstanding the relieve order dated 20.06.2008.

4. With the aforesaid observations, and directions, this
Original Application stands disposed of.

5. Copies of the order be sent to all the Respondents
(alongwith copies of the Original Application) and free copies of this
order be supplied to Mr M.K.Nath, learned counsel appearing for the
Applicant and Mr K.Das, learned Addl. Standing Counsel for the Union

of India and be sent to the Applicant in the address given in the O.A.

"

(MAN OREVPAN MOHANTY)
VICE CHAIRMAN

/
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

{An applicaticn U/s. 19 of the C

Tribunal Act, 1985]

ORIGINAL APPLICATION HD.I;L( /2008

DR. ASHIM KUMAR CHAKRABORTY.
—=== APPLICANT .

-Versus-

THE UNIOR OF IBDIA AND OTHERS.
-—-- RESPONDERTS.

SNYOPSIS OF THE CASE:

; The brief fact of the case is that, the applicant
on transfer has joined hiz post in National Bureau of
201l Survey and Land Use Planning {ICAR) Regiconal
tre, Jamuguri road, P.0. Borbheta, Jorhat - 785004,

r
Azsam on 23.08.20048. He completed hiz tenure o

poating in Neorth East for 2 {two) years on 22.08.2007

and thus became eligible for transfer to a Station of

his choice, which is Eolkata.

2. However, inatead of transferring him to Kolkata, he has

been tranzferred to Udaipur vide impugned O

3 Being aggrieved thereby, he filez the instant QOriginal
Application for redreasal of hiz genuine grievances,
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IN THE CENTRAL ADMINI‘:;TRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

a1 HleD strative

]

AN

od

application U/2. 19 of the Cent

I
Tribunal Act, 1985]

ORIGINAL APPLICATION HO. 7&4 /2008

DR. ASHIM KUMAR CHAERABORTY.
---— APPLICAHNT.

-Versus-

THE UNIOR OF IEDIA ARD OTHERS.
--—-- RESPONDERNTS.

DATES AND EVEHNTS:

81. No.jDate Event

{1} 23:08.20056 The Applicant on tranzfer joinz his
post in NBS3S & LUP {(ICAR

(2) 22.08.2007 |He completes hiz tenure of 2 ({two)
years service in North Easzt as per
Rule=z and thuz becomes entitled to
pozting to & Station of hiz  own
choice

{3} 09.06,2008 In violation of PRulez vide impugned
Order, he iz transferred to Regional
Centre, Udaipur.

{43 21.06.2008 He =submitz reprezentation for 3staying
transfer Order and po3ting toc & 3tation
of hiz choice.

A St KLLMM M‘@XOO n/f'a/
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the Applicant.
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IN THE CENTRAL ADMINISTRATIVETRIBUNAL
GUWAHATI BENCH, GUWAHATI

2ntral Administrative
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ORIGINAL APPLICATION KO. [2] /2008

DR. AGHIM KEUMAR CHAKRABORTY.
=w e APPLICARNT .

-Versus-
THE UHIORE OF IHDIA AHRD OTHERS.
--—-—- RESPONDENTS.
IHDEX
5l No | Description of the documents relied upon Documents/ | Page No.
Annexures
{1) | Application 1 Y40
{2} | Office Order No. FMNo. 4-156/04-05/Adm/ A-1 -
I e o N1
4425/6 Dated: 9.6.2008 and Office Order HNo.
MER/225/4 Dated: 20.06.2008,
{2} | Office Order No. FHNo. 4-156/04-05/Admn/ A-2 A%
10354/5 Dated: 09.09.2005.
(4) | Extracts from Swamy’s Handbook, 2008, A-3 SURT 8
{5) | Extracts from Service Rule A-4 Al
(6) | Copy of Representation Dated: 21.06.2008 A-5 4’%

Prepared in my Office .
P -'f _ _ Aslw I’\DUMO\J'( G(NO\Kl‘caubehja

Houge MNo. 86, Pubali Housing Co-op

Society, Lane No. 6, Borthakur mill Road, Signature of the Applicant.

Ulubari Guwahati - 7.

For use in Tribunal's Office Signature
Date of filing
Registration No. For Regisfrar.
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IN THE CENTRAL AD lSTij@EWé,EﬁRIBL; AL 3 X §§
GUWAHATI BENCH, GUWAHA??‘" L a;ﬁ gé
[An application U/=3. 19 of the Central Administrative gf

Tribunal Act, 1985]

ORIGINAL APPLICATION KO. |[D| /2008

BETWEEN
DR.ASHIM KUMAR CHAKRABORTY.
~--- APPLICART.
AND

THE UNION OF IEDIA AND OTHERS.
--—-- RESPONDERNTS.

PARTICULARS OF THE APPLICANT:

1} Name and Address: DR. ASHIM KUMAR CHAKRABORTY,

5/o. Late, Adhir Chandra Chakraborty,
.R.C. of N.B.5.5. and
LeB:Pe (T.CeBaB.)

Jamuguri Road, Rowriah,

e
]

E
=1

Jorhat - 785004,

A

X1
ot

Diztrict: Jorhat, As=zam.

2} Designation and Scientist, Agricultural Statistics
Office: Regional Centre, Jorhat,

of Hational Bureau of 30il Survey
and Land U=ze Planning, Jamuguri
Road, Borbheta, Jorhat - 785004,

PARTICULARS OF THE RESPORDERTS:

1y THE UNION QF INDIA,
h



89,
Ministry of Agvlrﬂffhre,

Kri=shi Bhawan,

New Delhi - 110001.

[

THE DIRECTOR,

A

National Bureau of Secil Survey

it

and Land Use Planning {ICAR},

Shankarnagar, Nagpur - 440010.

Kl
o

THE Principal Scientist and
Head,
National Bureau of Soil Survey

and Land Use Planning {(ICAR},

Regional Centre,
Jamuguri Road, P.0. Borbhets,
Jorhat - 785004, Assam.

DETAILS OF APPLICATIORNS -

[

1)

PARTICULARS OF THE ORDER AGAIEST WHICH THE
APPLICATIOR IS5 MADE -

This application is filed in this Hon’ble
Tribunal with & prayer for s=setting aside and
gquazhing the impugned Office Order No. 4-156/04-
05 /Adm/4425/6 dated: 09.06.2008 iszued by the Senior
Administrative Officer, National Bureau of Soil Survey
and Land U=e Planning, {ICAR}, Amraveti Rocad,
Shankarnagar, P.Q. Nagpur - 440010 transferring the

applicant to Regional Centre, Udaipur.

Office Order No. NER/225/7/4 dated: 20.06.20(

':...J

izaued by the Aszistant Administrative Officer,

A<t Kumare Mmmbondb/

£7.0. 3



National Bureau

Planning {ICAR), Regional Centre, Asszam.

i)

& copy of each of the aforesaid

Officer Orderz are annexsd here with

and marked a=z ANNEXURE HNo. A-1.

2} JURISDICTION OF THE TRIBURAL -

The applicant declares that the 3ubject matter
of the Order against which he wants redressal 13

within the juriadiction of the Hon’ble Tribunal.

3) LIMITATIOR -

The applicant declarez that the application 1is
within the period of limitation under Section - 21 of the

Administrative Tribunal Act, 1885.

4} FACTS OF THE CASE -

4.1 That the applicant is the citizen of India and
being permanent reaident of the above mentioned
addre=a= and a3 zauch he iz entitled to all the rightz and
privileges a3 guarantesd to & c¢itizen by the

Consatitution of India and other laws of the land.

4.2 That the applicant iz a Civil sgervant within the

meaning of Article 311 of the Constitution of India.

e
"
[N

That the applicant atates that, he was
transferred from CRIJAF, Barrakpore to NBSS & LUE,

Nagpur wide Council’s Office 0Order HNo. 35(41y@5—

Acshan KUJMN( Qﬁquma!aon}Z(
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Per.I dated: 21.02.2005 and posted at Rpglg

Jorhat, where he reported for duty on 23.08.2005.

A copy of the 0Qffice 0Order No.

Fno 4-156/04-05/Admn/10354/5 dated:

o
X

5.08,.200%5 to that effect is

[

F

nexed herewith and marked asz

o
b

ANNEZURE HNo. A-2.

That the applicant 3tatez that, he completed
the tenure of 2 (two) vyearz service in North East
on 22.08.2007. A=z per extant Rulesz, on the aubject an
employee with more than 10 {ten} years of 3zervice haz =&
fixed tenure of service in North East States for a period
of 2 {two)} vyears. The applicant being 44 years old has

tenure of 2 yeara. Therefore, on completion of tenure, he

iz entitled to tranafer and posting in Kolkata as

|..J
'.'1‘

per hia choice which fell due on 23.08.2007.

A copy of the relevant extracts
from Swamy’s Handbook - 2006 1is
anne¥xed herewith and markesd as

ANNEZURE HNo. A-3.

That the applicant stateza that, instead of

ot

ransferring him to Kolkata at the end of his

e

ID

nu

I’!:

e in Heorth East, the Reazpondentza in vioclation
of extant Rulezs on the 3ubiject haz tranaferred him

to Udaipur.

Ars?w Kuu,\o\r( cliaugeolss nJa
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Moreover, as Rule Para 9 of*Tranzie ailaffgfnta&HEd
|

L]

in Chapter 5 of the Agricultural Scientific Service
Rule “The Order of tranafer will be izzued at least
two months in advance to enable the scientist to
make preparaticonz for their movement”. However, the

impugned Office Orderz do not allow auch time. Az

v}

such, =uch Office OQOrder being contrary to Rule 1

liable to be zet azide.

e

copy of the =zaid Rule 92 is
annexed herewith and marked as

ANNEXURE No. A-4.

That the applicant ztates that, againsat the impugned

Order he submitted a detailed representation dated:

ot

21.06.2008 addressed to the Director General, ICAR and

m

Secretary, DARE, through propsr channel. The Regional
Office at dJorhat having refused to receive 1it, the

applicant had to zend it by post to the addressee.

A copy of the said representation
iz annexed herewith and marked asz

ANNEXURE No. A-5.

That the applicant =atates that, having received

A}

no reply to his representation till today and
being aggrieved of the said tranafer Order, the
applicant prefers the instant Original Application

for redressal of hiz grievances.



3}

(3]
“
Jomit

[y ]
[ ]

7)

] ~ 2
~— SNat

2 Bg

GROURDS FOR RELIEF WITH LEGAL PROVIS &h_ "

For that, the applicant i2 a Scientizt and he
must have given at leazat two montha before the

tranzfer i3 effected as rer relevant Service

For that, he has already completed the period
¢f hiz tenure of 2 ¥Years in North East almozt a

year back as per sxtant Rule, he =zhould have beenq

2]

tranzaferred to g tation of hiz choice which is=

Ecolkatsa.

DETATLS OF REMEDY EXHAUSTED -

The applicant declares that, he has availed of

8ll the remedies avalilable tc him under the

'
1

relevant Service Rul

s}
L)
m
1l

=
b |

kol

"
[

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ARNY
OTHER COURT/TRIBUNAL -

The applicant further declarea that, he has
not previously filed any application, Writ Petitiocn
or 3uit regarding the matter in reapect of which
thiz application has been made before any Court or
any other authority or any other bench of the

Tribunal nor any 3zuch application, Writ Petition

or 3uit iz pending before any <of them.
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8} RELIEF S50UGHT FOR -

In wview of the factz menticned in Pé?é\\d‘

above, the applicant prays for the following

r*
L]

{11} The transfer order issued being in violation

the Rulea be zet azide and quashed.

{ii) The Resapondents be Ordered/directed to

tion of his

[
ot
[al]

tranafer the applicant to &
choice az per Rulez z2ince he has completed his

tenure of =ervice in Horth East.

{(iii) Cost of this application: and

{iv) Any other Order/0Orders, direction/directions
which the Hon’ble Tribunal considera fit and

proper in the circumstances of the case.

9} INTERIM RELIEF PRAYED FOR -

Pending final decizion/dispozal of the application,
the applicant prayza that the impugned transfer

Order be =ztayed.

10} In the event of application being s3ent by

registered post, it may be stated whether the applicant

deserves to have oral hearing at the admiz=sion =tage and
if =0, he shall attach a sgelf addres=zaed Post card or

Inland letter, at which intimation regarding the

date of hearing could be zent to him.

Bt Mmor. Anacao on}a{

P17 0. &
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11) PARTICULARS OF POSTAL ORDER FILED \I.'\E-"frg.ﬁ@_ ECT OF
N B T /
THE APPLICATION FEE: ge” /
f\\ //

(i)  I.P.0. No. 396 34520y
(i1} Amount: Re. 50/- (Rupees Fifty) only.
(11i) Name of the Post Office: o, bpun aliald' ~d
{iv) Date of Iazzue 6S~3~0% .

12} LIST OF ENCLOSURES:

[x¥]

Cad

Application with Annexures.
YVakalatnama.

I.P.0. for Ra. 50/- only.

At Kuwat dvow\mbon%a

9.6 2



I, Dr. Agim Kumar Chakraborty, §S/¢ SFls

Adhir Chandra Chakraborty, aged about - 44 vyears,
working ags Scientizt, Agricultural 5Statisticz {under
tranafer) in the Office of the National Bureau of S50il
Survey and Land Use Planning (ICAR} Regional Centre,
Jamuguri Road, P.0O. Borbheta, Jorhat - 785004, A=z=zam,
Reaident of: NERC of NBESS & LUP ({(ICAR), Jamuguri Road,
Rouriah, Jorhat - 785004, Assam, in the District of -
Jorhat, Assam, do herseby wverify that the contents of
Paragraphs 1 to 4, & to 7, a 1 re true to my
perzonal knowledge and Paragraphs 5, 8, and 9 believed

to be true on 1ls

]
o
et
Al
(&N
A
2
-
71
1d
[l
o}
[
it
-
AL
it
[ ot

have not
aupprezssed any material fact.

Date: .07.2008 ﬂ&éﬁuu k&&MAGR: CJ%KNKQFQJOOHJ%r

Signature of the Applicant.

Prepared in my Office

{Mrinal Eanti HNath}

Houszse No. 86, Pubali Housing Co-op

Society, Lane No. 6, Borthakur mill Ro

e

o

L
hl

Ulubari Guwahati - 7.

f-7.0. 40
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NATIONAL BUREAU OF SOIL SURVEY & LAND.USE. PL.#}NNING
AMRAVATI ROAD: SHANKAR NAGAR P 0 NAGPUR-Mooiu Ny

R TR  F “ dsenal ‘r:)/ /,/ |
T . ; N ot
q(ﬁ & b \w, By, X

b, FNo. 4-156/04—05/Adm/44)’>//é ': L 5?4/ Dntc 93200&

OFFI CE ()RDER

~
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e et
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o - v varseminns)

The Director, NBSS&LUP Nagpur is pleased to tramsfer Dr. AK.
Chakraborty, Scientist from NBSS&LUP, Regional Centre, Jorhat to Regioml Centre,
Udaipur with nnmedxate effect in public interest- until further orders: """

He will entitled to TTA / Joining Time etc. as per rules.

A\l

(Rakesh Kumar)

Senior Administrative Officer
o B

Distribution:

1. Dr. AK. Chakraborty, Scientist through Head, Regional Centre, Jorhat.
/f The Head, Regional Centre, Jorhat with a request to deliver a copy of the order to
the individual for needful action.
3. The Head, Regional Centre, NBSS&LUP, Udeupur
4. The Deputy Director (Finance), NBSS&LUP, HQrs, Nagpur.
5. The Drawing & Disbursing Officer, NBSS&LUP, Jorhat with a request to send
G)IK the LPC of concerned staff to his respective place of posting.
) 6. The Drawing & Disbursing Officer, NBSS&LUP, Regional Centre, Udaipur.
O 7. PS to Director for mformatlon
O |



e Aovrsxase AL

— /

’ NATIONAL BUREAU OF SOIL SURVEY AND LAND USE PL ANP\'INC (ICAR)

NER CENTRE :: JAMUGURI ROAD :: BORBIE' I'A: l()RHAI 76’5()04

,/ f » ey
NO.NER/ ,22_5/[ Datg: pzy%p /ﬂz”( )
/ \‘\\ .:;!'.:h\ '

I~

OLFICE ORDLR \ i, S

‘\\ Ay [

I terms ol the Bureau's Office Order No.4-156/04- -05/Adm/4425/6 dated (“)7‘()6/()8

(enclosed) Dr. A.K. Chakraborty,  Scicntist, NBSS&I, UP, Regional Centre, Jorhat Ss.

relicved today in the afternoon of 20/06/2008 to report for duties on transfer at NBSS&ILUP
(ICAR), Regional Centre, Udaipur.

In terms of the aforesaid order Dr. ALK, Chakraborty, Scicntist is entitled to T I'A,

Joining time ete.

Q&Qu@;ﬁ%

Encl: As stated above. (R STHHARMA)
' ASSTT. ADMN. OFFICEER

Distribution

I Dr. AK. Chakraborty, Scientist, NBSS&LUP, Regional Centre, Jorhat with the

aforesaid letter. e may hand over the charges o the Assii, Adnim. Officer,
NBSS&LUP, Regional Centre, Jorhat.

CThe Director, NUbb&LUI’(lLAR) Shankarnagar, Nagpur-440010 {or information
The Head of the Regional Centre, NBSS&LUP, Bohra Ganeshji Road, Udaipur-
313001

4. The Drawing & Disbursing Officer, NBSS & LUP, Regional Centre, Jorhat/Udaipur,

13 -

W
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TENETD 72"
NATIONAL BUREAU OF SOIL SURVEY &LAN D USE PLANNING
AMRAVATI ROAD:SHANKAR N.{‘;‘GAR P.0.: NAGPUR-440010

|

F.No. 4-156/04-05/Admn/ (0250 -~/ Date: 9.9.2005
S A s NB39 & LUF
R N e . ®R.C Jerhat-
OFFICE ORDER ™60, gy ne, UG
h Dm.mlﬁ_;J.‘:ZU—I

Consequent upon his transfer from CRIJAF, Barrackpore to NBSS&LUP, Nagpur vide
Council’s Office Order No. 35(41)/95-Per.1 dated 21.2.2005, Dr. Asim Kumar Chakraborty,
Scientist (Agri/. Statistics) has joined his duties at Regional Centre, Jorhat in the afternoon
of 23.8.2005 after having been relieved of his duties from CRIJAF, Barrackpore vide their
office order No. E/Per/04-05/15147 dated 23.2.2005.

~This issues with the approval of the Director.

i 1 ¢
Senior Administrative Officer

Distribution:

Dr. Asim Kumar Chakraborty, Scientist through the Head, Regional Centre, Jorhat.
The Head, Regional Centre, NBSS&LUP, Jorhat.

The Sr. Finance & Accounts Officer, NBSS&LUP, Nagpur.

The Director, CRUAF, P.O. Barrackpore, Kolkata-700120, W.B. for information.

The Drawing & Disbursing Officer, NBSS&LUP, Regional Centre, Jorhat.

The Under Secretary (P), Indian Council of Agril., Research, Krishi Bhawan, New
Delhi for kind information with reference to Council’s office order no. 35(41)/95-Per.]
dated 21.2.2005.
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(b) In addition, Government servants zod families posted in the Region’
will be entitled to LTC on two additional occasions during their entire service
career as ‘‘Emergency Passage Concession” znd intended to enable them and
families (spouse and tWo dependent children) to travel to their Home Town or
1o the last place of duty from the station of posting or vice versa in ‘&0 /.
emergency. These additional passages will be admissible by the entitled mode/”
and class of travel as for normal LTC. : /

(c) Travel by air.— Officers drawing pay of Rs. 13,500 and above an

their families (spouse and two dependent ciildren —Up to 18 years for boys
and 24 years for girls) may. periorm the above LTC journeys by air as

below— ; Lais
Officers posted in Between stations {
() North-Eastern Region Tmphal/Silchar/Agartale/ j
: |  Aizwal/ Lilabari and Kolkatz :
(i) Andaman and Nicobar | Port Bizir and Kolkata/ :
Islands : - Chennai _ .
(iif) ~ Lakshadweep : Kzvaratd and Kochi. 5

3. Tenure ‘

(@) Fixed Tenure— Ao

(i) For staff with service of 10 years or less Three years |
(if) For staff with more than 10 years of service  Two years ; :

Period of leave, training, €ic. in excess of 15 days per year will be
excluded in counting the tenure period. However, the period mzy be extended :
in exceptional cases in exigencies of public service or when the employee E
concerned is prepared to stay longer. Deputzzion allowznce will be admissible
during the extended period also. s

(b) Station of choice on completion of tenure.— On completion of the ; :
fixed tenure, officers may be considered for posting 1o 2 station of their choice Bt
as far as possible.

K Lnimiiogi oo
o

4. Weightage for promotion, etc.
(@) Eligible officers shall be given due recognition in the matier of—
(/) promotion in cadre posts;
(if) deputation to Central tenure posts; and
(iif) courses of training abroad.

(b) The general requirement of at least three years’ service in 2 cadre post
between two Central tenure deputations may be relaxed to two years in cases
of meritorious service. a8 )

(c) Entry in CR.—A specific entry shall be ssads . ihe CR ofall
employees who render full tenure of service. .
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If a:sdenti'st transferred In accordance with this pattern to a station ik

included In any of the Groups does not proceed on transfer or delays it for gy
some reason or the other, hls assessment for merit promotion or advance  * « cC
Increments shall be deferred tlll he complies with the transfer orders. The : C
period by which he delays the transfer will not be taken into account for & ar
computing the five years period of service for assessment, o
_ : g
9. Transfer committeo Y
The transfer committee for Inter Institute transier as approved by ol
~ Director General will have the following officers at the Council's Head- E‘ ;
quarters. 2 !
(1) Director General, [CAR - ... Chairman "; #
- (2) Secretary, ICAR , ...Member o a|
(3) Deputy Director General (S), ICAR .. Member L p
(4) Deputy Director (Personnel), ICAR .. Member 3
The transfer committee shall conslder the question of transfers accord-) % o
Ing to the above mentioned pattern and on the recommendations of the J%
Committee. The orders of transfer will be lssued at least twa months in [ ™
advance to enable the sclentists to make preparations for their move- | p
ment. Representations recelved from the sclentists or from the Directors / 2
on this matter will be considered by the Council. For considering cases of ) % ..
transfers from Institute'to regional slations end vice-versa a similar com- 5; il
mittee will be set up the Director of each Institute. Representations against Y ¢|3 /
transfers recelved from the scientists will be considered by the Institute, "EE : 2o
(No.8-16/76-Per.iV dated 23.02.1981) 7'
$ : n
1C. List of sclentlsts eligiblo for transfor v
By the 31st. March every year, the Directors of the Institutes shall
forward the Headquarters a list of scientists who have become eligible for 1
transfer. The list need not contain the names of the scientists who can be
transferred according to this pattern by the Directors themselves from the
Reglonal Station/Centres to the Headquarters of the Institute and .
vice-versa. There should, however be uniformity in intra-institutional I

transfers.
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To ‘ - \?’ - / "

The Honourable Director General, ICAR
& Secretary, DARE, Ministry of Agriculture, Govt of India- )
Krishi Bhavan, New Delhi 110 001 / oy,
{ T, " gy

\“\‘\ {
(Through proper Channel) ‘\\__:-.’.f;;,q; % ‘ ,f

-

Sub : Appeal for consideration of staying the transfer order &\r\gqxgéal for /
choice of posting regarding..

Ref': Trasfer order F. No. 4-156/Adm/4425/6 dt. 9.6.08 from the Dlrector\
NBSS & LUP, Nagpur received on 20.6.2008.

x

Honourable Sir,

Since 2005 I have been posted here at North East Regional Centre,
Jorhat, Assam of NBSS & LUP. On 20.6.2008 I have received the above
referred transfer order (enclosed) to report to RC Udaipur, Rajasthan.

In continuation to my earlier appeals to your kind honour, I place the

following before you for your kind consideration so as to stay the said transfer
order

I. That I have stayed here at this NE Regional Centre for last three years.
In view of that I may request to consider one of these places for posting
--(a) CRIJAF, Barrackpore, 24 Pgs (N), or (b) Regional Centre,
Kolkata of NBSS & LUP, so that in collaboration with CRIJAF I could
pursue research project -
That during my stay at this North East centre, Jorhat, Assam I have not

‘been allowed to take up any research work and Director, NBSS & LUP
has refused to receive my project proposal. Rather the concerned
officers have repeatedly asserted that there is no need of my discipline,

‘<€ Agril Statistics, in this institute and to resign from the service.

S

Further, Sir, I am in receipt of an unauthorized and improper relieve order

}Q() on 20.6.08.

Sir, in anticipation of a favourable reply to my appeal from your kind

honour I am not making preparation for movement from this centre and
attending the office as usual.

\13\ With regards,

Faithfully yours,
Ehc_t@lsu:re. T-rqw,gge:r Of&m as wbove. A’S l\ . I
Dated : NERC, Jorhat - i KW = N GrdZ(
21.06.2008 (Asim Kumar Chakraborty) 21/6[2008

Scienist, Agril Statistics o1:15 PM
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